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Reromrt oN THe Womxing or Deromrr

Insunance CompomaTion, Bommay rom

THE YEAR ENDED 31sT DrcEMRER, 1977
ALONOWITH Accounts

THE MINISTER OF STATE IN
THE MINISTRY OF FINANGE (SHRI

EAMMAGMWALJ to *re-
on Table a Report
ﬂ-]mdl and English vu-mm) cm the work-

ing of the Deposit Insurance

Bombay, for the wyear ended the 3::!
December, 1977, ulung with the  Audited
Accoun of

ta under sub (@)

2 of the Deposit Insurance tion
ict, 1961 [Placed in Library. See No. LT-
2200/78].

Tobacco Boarp  (AMENDMENT) RuLEs
1978, Newspmint CoNTROL AMENDMENT

. 1975 AND STATEMENT RE. REASONS
POR DELAY IN LAYING THE NOTIFICATION

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOQOPERA-
TION (SHRI ARIF BEG): I beg to lay
on the Table :—

(1) A copy of the Tobacco Board

& ment) Rules, 1978 (Hindi and
rlgiuh w:nm] puhllil‘m.l in Notification
.SR. 858 in Gazctte of India

tl'.l: st _]uly. 1978, under sub-

lacuﬂn of section
Board Jsﬁ?:)t, 1975. [Hrd in Ll&rarr See
No. LT-a414/78).

c&n) (i) A copy of the Ni t Con-

trol Amendment Order, 1975 I-lmdl and

English versions) published in Notifica-

tion No. 5.0, 62a(E) in Gazette of India

dated the goth Oectober, 1075, under

sub-section (6) of section 3 of the
tial Commodities Act, 1955.

(i) A statement (Hindi and English
vcrdtms) showing reasons for delay in
laying the above ~Notificaton. [Placed in

rary. See No. LT-2415(78).

Notirications unper EssenTiaL Comsio-
DIrEs Act, 1955 AND RuBBER (AMEND-
MENT) Rurms, 1978

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND
COPERATION (SHRI KRISHNA
KUMAR GOYAL): I beg to lay on
the Table :—

under (6) of section g of the
Emential Commodities Act, 1955 :—

i) The Tea (Registration of Dea-

( and Declaration of Stokcs) Second

blished in Notification

No. io. mfm) in Gagette of India
the zoth May, 1978,

(ii) The Pulses, Eidble Qilseeds and
Edible Oils (S{onge thml) Second
Amendment Order, hl.ushed in
Notification No. §.0. 431 ) in Gazctte
of India dated the h June, 1978.

[Placed in Librayy. See No. LT-2416/78].

2) A.c.up\r of the Rubber (qu
, 1 (Hindi ver-

l&?slmlm Nouﬁnucn No. G.S.R.
mGlretleod'Tndud-ﬂld ﬂll:nglh
éwﬂ. . 1978, sub-sectian  (3)

section 25 of I.ht Rnhhrr Act, 1 7.
[Placed in Library. See Ne. LT-2417)

First RerorT oF ViMapALAL Cous-
won or Ingumy Awp MEMORANDIM OF
ACTION TAREN ON THE REPORT

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
S. D. PATIL): I beg to lay on the Table
a each of the following papers (Hindi
and versions)  under  sub-section
4) of section 3 of the Commissions of
nquiry Act, rnsz b

(i), First t of the Vimadalal
of Inquiry set up to in-
e 1" Vengsl R foemer Chiet
i former
Minister and other  Ministers  of
Andhra Pradesh
(i) Memorandum of the action
taken the Central Government on
the al Report.  [Placed  in
Library. See No. LT-2418/78)

R

GeneraL Insurance Thmp & Secowp
AMENDMENT Sciresmes, 1978

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SH'RI
ZULFI Uﬂ.'R.ULLMl I beg
on the tmy of the I'olluwm
Nonﬁum (Hindi and English wmm-m
under section 17 of the General I
ance Business  (Nationalisation) Aci,
1972 t—

,l) General Insurance (Ra-
and Revision of Pay Scales
Conditions of Service of
Sq:u‘vhory Clerical and Subordinate

xThe Report was previously laid on the Table on the g8th April, 1978.



231 Re, Calling

JULY 21, 1978 Attention g3z
[Shri Zulfiquarllah} MR. SPEJ\KE‘.?.“:'NW, 1 am on my
Third AmdnmtSdnem segs. A member the be
pﬁ“ﬂhnd in  Notification e. lim’ Chinese Tr .Pro-ﬂiiue_n.ﬂ?tm 1 -:h:':;

1¢ru|.nGlaetlcd'lndudtwdﬂ|¢
2o0th May, 1978,

} ) The General Insurance (Ra-

Gmd;mmd&crmo{]m;

Staff) Seomad Amendment Scheme,

'913 published in Notification No.
3:4(E)meMd‘lmhhmd
&

th
SnJVa LJ’-QHQ;:.?B? [Placedin Librey.

1a.xthrs.
RE. CALLING ATTENTION

MR. SPEAKER: Now, Calling
Attention.

SHRI JYOTIRMOY BOSU: Mr.
have written to you that I

ject to the admision of a calling at-
teation on the construction of
a“nal:nram Highway by Pakistan and

Under rule 197(2), each Member
in whose name the item stands in the
liat of busincss may, with the permission
of the Speaker, ask question.

Rule 41(a) states:

‘right to ask a question is govern-
ed by the following conditions. namely:—

. . . .
{xix) it shall not refer discourteously
to a friendly forcign country;”
@ {ir
SHRI K. GOPAL (Karur): Why

he say ‘anti-Chinesr and anti-
htimmlobbv"’ { Interruptions)

SHRI K. LAKKAPPA (Tumkur):
He should be prevented from uving this

MR. SPEAKER: Member has
a right to raise a point of order. (Iniermup-
Hons).

SHRI K. GOPAL: He should not be
to make, . ..(Inlermiptions) @ @

SHRI JYOTIRMOY BOSU : He has
mked me 2 &wuun Inmplyrmfmm
friends of China

SHRI K. GOPAL : We are not ene-
mies of China. That is the only difference.
(Interruptions).

MR. SPEAKER : Any implication in
Mr. Bosu's staternent with any
o any Member dircctly or indirectly

that they are anti-Chinese lobby
wnll be expunged.

Sthi KANWAR LAL GUFPTA
(Demc Sadar) : Sir, why do you
presu athat we will ask any questicn

tuny country which is derogat ery 10

at contry. a

MR, SPEAKER : I am not prepared to
agree with you. There is a passage in the
stalement ;

*You will agree the anti-Chineso,
anti-Pakistani lobby in  the
country are using this matter as
alever in  unleashing an anti-
Chinese and anti-Pakistani | hatred
campaign in the country.”

By implication we are maying that Memi-
bers are anti-Chinese or  anti-Pakistani.

SHRI JYOTIRMOY BOSU : Sir,
in March the eminent leader of China,
Mr. Wnng pin nan has rendered con-
siderable  goodwill service between the
two :’uuntnrs The Forei eraltt‘r.
Mr. Vaj , i visiting ina in Octo-

th;mrn There are trade talks
pm; an between the two countries which
are expected to materialise very soon.
(Inberruptions)

SHRI VASANT SATHE (Akola) :
Sir, under which Rule you have allowed
him.

MR. SPEAKER : He says it violates
Rule 41(2).

SHRI K.P. UNNIKRISHNAN (Ba-
dagara) : He cannot make aspcech.
(Interruptions)

SHRI JYOTIRMOY BOSU : Under
the circumstances, I uest m o be
good enough to withh Tor
ﬂﬁngllullmummmedmthelh of
busines for today.

(i) @ Expunged g ordered by the Chair,



